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(b) whether any land has been 
given to'them or the or.anlsatlons 
with which they are or were.:em-
nected; and 

(e) what are the safeguards alainst 
the misuse of authority by these 
members? 

TIle ~ cd Bealill (Dr ......... 
Nayar): (a) A .tatement containing 
the required information is laid on 
the Table of the Hou.e. [Plo.ced in 
Library. SlOe No. LT-lIOU/Kl 

(b) No land has been allotted by 
th~ Delhi Development Authority to 
any of its members. No definite infor-
mation is available regarding the .Jr-
lanilations to which these members 
are or were attached. 

(C) All non-oftlcial members of the 
Authority are required to furnilh a 
certif\eate under the pl'Ovialona of the 
Delhi Development Act, 1l1li7, that 
they havp no interest directly or 
indirectly in the busine.. of develop-
ment of land. 

Two-.......... Quarter. for C'" IV 
StaIr 

181 r Sbrt P. C. Do,...,: 
. L Art lIabaIkl: 

Will the Minister of Wor... md 
Bo ....... be pleBled to .tate: 

(a) whether two-roomed quarters 
are to be built for Cia •• IV employees 
in Delhi; 

Cb) it so, where and how many; 

(c) whether tile existing one-
roomed quarter. are proposed to be 
converted into two-roomed ones; and 

(d) if so, the detail. of the scheme? 

The HbIIster tA Worb .......... 1 
(Sbrl Hebr Chaad ~): (a) Yes. 

Cb) 432 quarters have already been 
constructed and allotted at Panchkuln 
Road. Another 288 are under con-
I!ruction in the 88me area aad are 
expected to be completed and made 
available for allotment in lots by the 
end ot the current year. 

(c) No. 

(d) Does not arise. 

IAaa rlvea b,. U.S. Export-Imporl 

... 
JIaak 

r Shrl P. K. Cbaknyerti: 
I ShrIP.C ...... : 
j 8br1 Kamala",.. TaaUa: 
') IIhrl lIhbaadl....... 8e'III: l llbrl a. p. Y"'va: 

Shrl Dba.: 

Will the Mini.ter of PlMace be 
pleased to .tate: 

(a) whether the U.s. Governmp.nl 
have lIuthol'ised a credit of ,26 mil-
lion (Rs. 11.9 erores) to the Govern-
ment of lndia. to be liven by the 
U.s. Export-Import Bank: 

(b) if 110. the terms of the loan; 
and 

(c) what specific commoditiesl 
,ood. are propooecl to be imported 
under this credit? 

Tba H\aIIIter cd 1I'IIIaace (8brl T. T. 
~cbarl): (a) to (c). The 
U.S. Export-Import Bank hal autho-
rised a Il>an of $25 million CRs. 11.9 
crores) On 21st August, 1884 In favour 
of Government of India. TIle loan 
is repayable in 24 approximately 
equal lucceosive semi-annual In.tal-
menta commeneinl f!'Om 1st June, 
1987. The rate of interest is 5-1/2 
per ceDI per annum. Both the repny-
ment of principal and payment of 
interest will be In U.S. dollars. -The loan i. available for flnanolng 
the acquisition in the Uriited StRIt'" 
of America and exportation to 1,,·Ji. 
of capital equipment, Initial opr,rc 
part. and related services requl!'ed 
In eonnectlon with the programme of 
economic development In both the 
Public and Pl'ivate !lectors In India. 
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